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GOVERNMEXT OF INDIA.
LEGISLATIVE DEPARTMENT.

We, the undersianed. members of the Joint
Comm ttee to which the Bill further to amend tha
Imperial Bank of India Act, 1920, for certain
purposes was referred, have coasidered the B:ll
and the papers noted below, and have now thae
honour to submit this our Report, with the Bill

.. 88 amended by us annexed thereto.

_ (1) Leiter from the Managing Governors,

¢ Imperial Bank of India, No. 1977, dated
the 27th April, 1927,

(2) Levters from the Menaging Governors,

Imperial Bank of India, No. 2423,
dated the 1st Jume, 1927, No. 3315,
dated the 8th July, 1927, and No. 3151,
dated the 13th July, 1927.

2. Tho amendments which we have mado aro
almost all amendments which have been suggested
- by the Central Board of the Imperial Bank of
Indis. We proceed to refer to the more important
. of them. .
Clause 2—We have imserted the dcfinition
~ provided by this clause at the instance of tha
Imperial Bank although it is not perhaps very
necessary from the drafung point of view,
Clause 4 (originally clause 3).—The Bank
correctly pointed out that clause (c) of sub-clause
{I) of this clause as originally framsd omitted to
vide for business other than Governm:nt
ineas ; we have effected the nezessary am:nd-
ment by the omission of certain words,
: Clause 9 (originally clause 8).—Undor the
Aot as it stands at presont, Diroctors ropresenting
newly-established Local Boards are entitled to be
%:ent at meetings of tha Board but not to vota.
Central Board of the Bank consider this
*restriction unnecessary, and we havo aoco-dm,!y
,yemoved it by the omission from sub-sectioa (2)
of the proposed new section 28 of the words
“* and any Governors appointed under ¢ ause (t).”
% Clause 11 (originally clause 10)—The Central
Board have pointed out that under sub-clause (i)
.of tlus clause, which inserted a new sub-clsuse
(16) in elause (a) of the Firat Part of the First
Schedule, the Bank would be enabled under
‘vegulation 56 in the Second Schedule to invest
monies set aside as reserves in the shares of auy
limited liability company. Wa agree that this
is undesirable. We have accordingly transferrad
the reference to shares and debentures of companies
with limited liability to a new sub-clause (iiia).
We have added a sub-clause after sub-clause (7)
to give specific power to the Bank to hold and
generally to deal in property which the Bank may
have to buy in for the purpase of preserring their
security for a loan or advanoce.
We have also provided in sub-clause (I4)
originally sub-clause (13)], specific power for the
to subsidise the pension funds of the old
Presidency Banks which it is necessary for it
. ¢o do in order to earry out its obtligatioms under
" mection 6_of the Act.
» Ve have added a fresh sub-clause to this clause
" ¢0 moaks it clear thet the negotiable securities
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referrel] to”in clanse () of Part II of the First
Schedule do not include any negotiable security
which is a trust security,

Clause 12 (originally clause 11).—At the instanca
of the Central Board. we have given power to the
Baznk to refuse to register any transfer of shares to a
minor or person of unsoynd mind or to a firm.

Clause 13 of the Bill as introduced allowed
the shareholders to increase or reducz the
cepita of the Bank by sepecial resolution and
without the previcus sanction of the Governor
Generzl in Council which, under regulation 19 of
the Second Scheduls. is at present raqnisita.
This power in the case of companies subject t»
the Indian Companies Act, 1913, is he.lged round
with important restrictions which are szt forth
at Jength in sections 53 t2 66 of that Act. Ia
the case of such companies confirmation by ths
Court is necessary. We think it sufficient in
the pressnt case t> ratain regulatisn 19 as it
al-eady stands, as the Governor General in Counc’l
wil' then be in a positisn to lay down the conditions
subject to which the share capital may be reduced.

We have rejected a sutgestion by the Central
Board that the Bank should bz given discretion
t> refuse to racoznise the holdsr of a succeswion
certificate as tho person having titie to shares
mentioned in the certificate.

Clause 15—The Central Board point oat
that, in regulation 24 of the Second Schedule a3
it stands at present, no provision is made for
fixing the place at which a special mesting ’s to
bz held Wa have accordingly redraftsd rezula-
tlon..—alonthahnesmggwtedbythem.

Clauss 10.—The Central Board wpoint omt

that the present reguiraments of regulation 33
icvolve the sending of a large number of original

powers of attorney from loca' head offices of the
a general meeting of the -

Bank to the place whers a
shareholders is to be held. We have accordiagly
adopted their
the secretary of the local head office where any
such power ha.s been deposited and shall
be receivabls in place of the original power of
attorney.,

Clause 23.—We have inscrted this clanse, again
at the instance of the Central Board, to give the
Board powsr to grant gratuities and compassionate
allowences to widows and dependants of deecsasad
oiiicess ard servants of the Back, a power which
tiey do not at present- possess.

Clause 25 (ortyinaliy clause 22).—We have de-
cided, in view of the fa:t that tiie Imperiel Bank
cf Indin is now beirg converted into a commercial
bank, that there is no reason why the very im-
portant requirements of sections, 132 and 138 of
the Indisn Companies Act, 1913, should not
be observed by it. We understand that the
Central Board have no objections to s provisica
on the lines of the one which we have made jn
this clause, but we consider that snch & proméos
is essentnl In any case,
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Clause 27—We_have inserted, at the instance
of the Central Board, a provision on the lines of
section 67 of the Presidency Banks Act, 1876,
to enable the Bank to be voluntarily wound up.

Clause 28.—We have agreed to a recommenda-
tion of the Central Board providing that share-
holders who have supplied to the Bank no address
in British India to which notices shall be sent shall
not be entitled to receive the same.

The only other amendments of consequence

which we have made are amendments designed

The 18tk August, 1927,

to enable the Deputy Managing Governor to per-
form the functions of the Managing Governor
under regulations 23 (2), 42, 49 (1) and 51 in the
Second Schedule. -

3. The Bill was published in the Gazette of
India Extraordinary, dated the 17th January, 1927.

4. We think that the Bill has not been so
altered as to require re-publication, and we
recommend that it be passed as now amended.

BASIL P. BLACKETT.
CHARANJIT £INGH.

A. C. MCWATTERS.

UMAR HAYAT.

A. F. L. BRAYNE.

P. C. D. CHARL

J. W. A. BELL.

M. SCHRAWARDY. -
KUMARSANKAR RAY CHAUDHURY.S -
PHIROZE SETHNA.
MANMOHANDAS RAMJT.
GOVIND DAS.

V. RAMADAS PANTULU.

RAM SARAN DAS.

JAMNADAS M. MEHTA.

X. C. KELKAR.

EIKABHAI PREMCHAND.
PURSHOTAMDAS THAKURDAS.
MADAN MOHAN MALAVIYA.
FAZAL I. RABIMTOOLA.

A. RANGASWAMI IYENGAR.
HUGH G. COCKE.

V. K. ARAVAMUDHA AYANGAR.
GHAZANFAR ALL

R. K. SHANMUKHAN CHETTY.

® Buhject to minute of d.se>nt
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MINUTE OF DISSEXNT.

T sulmit that in =ection 32 of the Imperia
Bauk of India Act, 1920, the word ““ and ™ should
be inscrted between the figures* 188 ”* and *“ 189 ”
and the word and figures “and 289" appearing
after the figures ““ 189 ” should be omitted, xo as
to bring the Imperial Bank iuto line with other
banks. Instead of that amendments have been
made in the Joint Committee msuking certain
sections only of the Indian Companies Act, 1913,

M231LD—13—18-8 27. CIPS .

applicable to the Imperial Bank in 2 manner
vhich seems to be incomplete. I accordingly
sign this report subject to this note of dissext.

KUMARSANKAR RAY CHAUDHCRY,
Member, Council of State.
The 8th August 1927,



[As amexpED BY THE JoIiNT COMMITTEE.]

[Words printed in italics indicate rhe
amendments suggested by the Comniittee.]

A
BILL

Further to amend the Imperial Bank of India Act,
1920, for certain purposcs.

WHEREAS by reason of the constitution of the -
Reserve Bank of India it is expedient further to
amend the Imperial Bank of India Act, 1920, in XLVII of
order to modify the control of the Governor 1920
General in Council over the management of the
Bank, to remove certain restrictions on the
transaction of business by the Bank, and to
provide for an agreement between the Bank and
the Reserve Bank of India ; It is hereby enacted
as follows :—

1. (I) This Act may be called the Imperial
Short title and com- DBank of India (Amend-
mencement. " ment) Act, 1927.-

(2) 1t shall come into force on such date as the
Governor-General in Council may, by notification
in the Gazette of India, appoint.

2. Afier clause (v) of section 2 of the Imperial
Bank of India Act, 1920 xLv1I ot
Amendment of section 2, (heveinafier vefcrred to as 1920.
Ad XLVII of 1920. the said Act), the following
clause shall be snserted, namely -—

(v8) * secretary ™ and * deputy secrelary” mean,
yespectively, the secretary and treasurer and the
deputy secréetary and treasurer of the Bank.

3. Section 9 of the said Act is hereby repealed.
Repeal of section 9

Act XLVII of 1920.
4. (I) In sub-section (I) of section 10 of the
Amendment of section 8aid Act,—

10, Aot XLVII of 1920, :

(a) for the words * the Secretary of State
for India in Council ” the words-* the
Reserve Bank of India” shall be
substituted ;

(b) in clause (t), the words “ to act as banker
for, and ” shall be omitted, and after
the word “ securities” the words “ as
agent for the Reserve Bank of India ”
shall be inserted ; and

(c) in clause (is), for the words ‘‘ the Govern-
ment ”’ the words *“ the Reserve Bank of
Indis ” shall be substituted.

(2) In sub-section (2) of the same section, clause
(a) and the letter and brackets “(b)” shall be
omitted.

5. In clause (a) of section 12 of the said Act,

after the words *‘ at such
Amendment of section places ” the words

12, Ac? ILVH of 1920, & whether m India or
elsewhere >’ shall be inserted.
M231LD
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6. In sub-section (I) of soction 13 of the said
Act, ofter the words * in
13%??1':{ uofof”ﬁ% India’ the words “or
eisowhere ' shall be in-

serted, and the Fxrglanation shall be omitted.

7. In section 23 of the said Act, the words

. Amendment of rectin . With the previous sanc.

23, Act XLVII of lugy. tion of -he Governor

(ieneral in Council ” and

the words “ The Bank msy slso, subject to the

provisions of this Act cs to the business to be

transacted there, estallish an office in London ”
shall be omitted.

~ &. In section 25 of the said Act the words
Amendmeat of section . With the previous sanc-
25, Act XLVII of 1u20. tion of the Governor
Guneral in Council ” shall

be omitted.

9. For suction 28 of the said Act the following
Bubstitution of new™ section shall be substitut-

_ section for section 28, od, namely :—
“ Aot XLVII of 1920.

“ 28, (1) The Central Board shall consist of

Comstitution of Central the following Gom
Board. namely :—

(s) the presidents and vice-presidenta of the
Local Boards established by this Act;

(45} & Managing Governor who shall be ap-
pointed by the Central Board for a period
not ezceeding five years on such terms as
the Central Board may direct, and may
be continued in his appointment by the
Central Board for such further periods
not exceeding five years in each case as
the Centra Board thinks fit ;

(¥ss) & Deputy Managing Governor who shall
e appointed by the Central Board ;

(+v) the secretaries of the Local Boards
established by this Act ; and

(v) if any Local Board is hereafter establish-
ed under this Act, such number of persons
to represent it as the Central Board may
prescribe. :

(2) The Governors specified in clauses (s13) and
(sv) of sub-section (7) shall be at liberty to attend
all meetings of the Central Boord and to take part
in its deliberations, but shall not be entitled to
vote on any question arising at any meeting :

Provided that the Deputy Managing Governor

shall be entitled to vote in the abeence of the
Managing Governor.”

10. Bection 30 of the said Act is hereby

Repeal of section 30, Aot Tepealed.
XLVIT of 1920.

11. (I) In Part I of Schedule I to the said Act,
the following amend-

Amendment of Schedule ments shall be made,
I Act XLVII of 1020. namely i—

(I) in sub-clause (i:t) of clause (a), after the
words “a district board” the words
“ or a municipal board or committes ”
shall be inserted ;
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(2) after sub-ciause (7Y of e same cleuse the
Jollowrng  sro-clurse  chall be  inserted,
neonelyy - —

“ (1) sulgect tg i geceral or  special
directiors of the "l B sard, fnl]y
paid <hures and mu(') tares of companies
with Tinited] 10 h):) J' 1 Jether r°q:slered

m India or elscreicre ™ ;

»

(3) for sub-clanse (ii) £ the =ame clause the
following rub-clause shall be substituted,
namely :(—

(¥4

(1v) goods whick, or the documents of
title to which, are deposited with,
or pledged, hypothecated, assigned
or transferred to, the Bank as security
for such advances, lozans or credits ” ;

(4) in sub-clause (r7) of the same clause, the
words “fully paid shbares and deben-
tures of companiea with limited liability,
or ” shall be omitted ;

(9) in clause (D), for the words “ ascigned to ™
the words * or pledged, hypothecated,
assigned or transferred to” shall be
substituted ;

(6) in clause (d), the words beginning with
the words “ payable in Inlia, or in
Cevlon” and ending with the words
“ may approve in that behalf ”* shall be
omitted ;

(7) in clause (f), the words “ made payable
in Indis, or in Ceylon ™ ehall e omitted ;

(8) in clause (7) after the word * clavms™ the
Jollowsng shall be added, namely :—

““ and the acquisition ard holling of, and
generally the dealing with, any right, title
or interesl sn any property, moveable
or immoveable, which <ray be the
Bank’s secunty jor any loar or advance
or may be comnedted twith any such
security ” ;

(9) in clause (I), for the words “ the acting
as administrator, executor or tmstee
for the purpose of winding up estates”
the words “ the administration of estates
for any purpose whether as an executor,
trustee or otherwise ” shall be substitut-
ed;

(10) in sub-clause (s31) of the rame clause, the
words “ at the risk of the principal ”
shall be omitted ;

(17) in clause (m), the words heginning with
the words ““ for the use of ” and en«
with the words * personnl needs ™’ shall
be omitted ;

(12) in clause (»), the words * for the purpose
of meeting such bills or letters of credit
shall be omitted ;

(13) in clause (o), the words “ in India ™ shall
be omitted ;
M231LD
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(14) for chuse (p) the following clause shull be
subst » namely .—
““ (p) the subsidizing from time to time of the
pension funds of the Presidency Banks’';
(15) in clause (q), after the words * kinds of

business ” the words * including foreign
exchange business ” shall be inserted.

(2) In clause (4) of Part II of the same
Schedule, after the words ** negotiable security ” the
Jollowing words and brackets shall be inscrted,
namely :— '

“ (not being @ security sn which a trustee may
wnrest trust money wnder section 20 of the
Indian Trusts Act, 1882).” Ilot 18

12. In reguiation 10 in Schedule II to the
Amendment of regula- 8aid Act (which Schedule
gtnv Illo,o(s:mule L, Act 4= hereinafter referred to
: as the said Schedule),—
(a) the words * not being fully paid shares
shall be omitted, and

_ (b) after the Dords “docs not approve” the
Jollownng shall be inserted, namely :—
*“ or to any person who is a minor or has
been found .by a Coust of competent
Jursdiction o be of unsound mind or to

or tn the name of any firm .” ‘
13. In regulation 11 in the said Schedule,—

*. Amendment of regula-
tion 11, Bchedule II, Aot
XLV of 1920.

(a) after the word ‘‘share’, where it first
occurs, the words ““or the holder of
a succession certificate issued under Part
X of the Indian Succession Act, 1925, XXXIX
in respect of the share * shall be inserted ; 1625,
and

. (b) after the words ““ deceased survivor ”’ the

words “ or any person who is the holder of

a succession certificate in respect of such

survivor’s interest in the share " shall be

inserted.

14. In regulation 23 in the said Schedule, in

Amendment of regula- Bub-regulation (2), for the

tion 23, Schedule 1I, Act words ““a Managing Gov-

XLVIL of 1920, ernor ”’ the words “ the

_ Managing Governor or Deputy Maraging Governor
shall be substituted.

15. For regulation 24 in the sasd Schedule the

Substitution of mew re- follownng regulation shall

- r son 24, Y g—
it Jor repiation 24 b substituted, namely

o) 1920.
““ (1) The Central Board shall convene a special
. . meetang on the re-
Special mectings. - quisition of any

three Governors or of not less than one
hundred shareholders holding shares of the
aggregate amount of not less than five
hundred thousand rupecs, upon which all
calls or other sums due have been paid,
if such requisition is signed by the requis-
ttionists and addressed to the Managing
Guvernor or Deputy Managing Governor
and conlains a statemens of the object. of
the proposcd mecting.
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(2) The requisition may consist of several docu-
ments in like form, cach signed by one or
more of the requuasitionists.

() Sizty days’ previous notice of any such
meeting shall be given by the Central Board
wunder the hand of not less than three Gov-
ernors, and such notice shall state the purpose
Jor whicl the mceting 1s convened and the
time and place of such meeting, and shall be
advcrtised 1n the Gazcite of India and
tn not less than three daily newspapers, of
which onc shall be a newspaper pubhshed
in the vernacular.”

16. .In regulation 36 sn the said Schedule, after tbe
Amendment of regula- words “power -or autho-
tion 36, Schedule 11, 4c rity,” the following words
XLV °f1920 shall be inserted, namely :—
* or, an the case of a power of attorney previously
deposited and registered with any local head
office, a certificate of the secrelary of such
local head office as to such deposit and regis-

tration’
17. In regulation 38 in the said Schedule, for
Amendment of regula- the words “ Managing
tion 38, Schedule II, Aet Governors” the words
XLVII of 1920. “the Managing Gover-
nor -or Deputy Manamng Govrrmor ” shall be

substituted.

18. In regulation 39 of the said Schedule,—

Amendment of
tion 39, Schedule II, Act
XLVTII of 1920.

(a) in the proviso to sub-regulation (I), the
words ‘““oris nominated or appointed
by the Governor General in Council ”
~shall be omitted ;

(b) in sub-regulation (2), the words be ginning
with the words ‘ Provided that” and
ending with the word and figures “ section
28 ;” shall be omitted ; and

(c) in sub-regulation (3), the words “ or of
the Central Board and a Local Board ”
shall be omitted.

19. In regulation 40 in the said Schedule, the
Am ¢ o words and  brackets
tion 40, Bobedale IL et  (Other than a Govemor
XLVII of 1920. nominated or appointed
by the Governor General

in Council) ” shall be omitted.

20. In regulation 42 in the said Schedule, for
the words “a Managing
Amendment of reguls- Governor,” wherever they
;‘fvﬁ&dsl?;g“" IL At ccur, the words * the
Managing Governor or
Deputy Managing Governor " shall be substitated ;
and in sub-regulation (1) for the words “ at every
local head office established by this Act” the words
“ at each of the local head offices established at Cal-
culta, Bombay and Madras " shall be substituted.
21. For sub-regulation "(I) of regulation 44
Amendment of regula- in the said Schedulet.ho
tion 44, Bchedule II, Act following shall be sub-
XLVII of 1020. stituted, namely :—

“ (1) At the first meeting of the Local Board
which takes place after the first meet-
ing of the Central Board in each year,
the Local Board shall elect from among
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its members a president and a vice-

president who shall continue in their

respective offices until the first meeting

of the Locai Board after the first meet-

ing of the Central Board n the following

year, and, whenever the office of presi-

dent or vice-president becomes vacant,

the Local Board shall at its next meeting

.elect ‘& successor who shall hold office

for the unexpired port.on of the period

for which his predecessor was appointed :

Provided that no person shall be elected to

be president or vice-president more
than twice in succession.”

22. In regulation 49 in the said Schedule,—

Amendment of regulation
49, Sohedule I, Aot XLVII
of 1920.

(@) in sub-regu‘lation (), for the words “a

ing Governor” the words * the

Managing Governor or Deputy Manag-

ing Governor " shall be substituted ;

(b) in sub-regulation (5), after the word

[ »” the words (1] Or dopnty
secretary >’ shall be inserted. .

23. In clause (b) of regulation 50 in the “said

4 . on Schedule, afler the word

o e 1ALVl servonis” " the follwing
o 1930. shall be ¢ , name-

“and to grani gratuities or other financial
assistance, cither temporary or permanent,
to widows, chidren or othsr’ dzpendan's
of deceased officers or servan’s.”

24. In regulation 51 in the said Schedule, for

Amendmeat of regulation the word *“ Governors ”
51, Bohedale IL, Aot XLVII the words * Governor
of 1920. ‘ and Managing
Governor ", and for the word “ officers . the
word “ employees,” shall .be substituted.

25. In regulation 54 in the said Schedule, for

Amendment of rogulation sub-regulation (3) the
o e L At XLVIL . fllowing shall be substitut-

ed, namely :—

*“(3) The statement of the balance shall con-
tain ihe particulars and shall be in the
forin required by s:xclion (32 of the Indian
Companies Act, 1913, and ihe provi- yy1 of 1913,
sions of that sechion and of section
136 of the same Act shall apply to the
Bank sn like manner as they apply b a
banking company.” :

26. In sub-regulation (2) of regulation 58 in

Amendment of rezulation the 8aid Schedule, for the
68, Schedule IL, Aot XLVII words in the proviso ‘s
of 1920. special meeting shall be
called for the purpose of supplying the same”
the words “the vacancy may be filled by the
Central Board " suall be sub3tituted

27. Afier regulation 60 in the said Schedule the

Insertion of mew reyula- Jollowing regulation shall

tion 60A in Schedule 11, be inscried, namely :—
Ad XLVII of 1920.

“60A. Notwithstanding anything contained in this
Ligquidation. :}l:Ior s section 271 of
: ndian Companies A
1913, if the shareholders ofthc‘;l;nk passa?pecm.l’a VAL of 1913,

resolution that the Bank be wound up voluntarily under = - - -
. nd
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the provisions of 11 Indien Companies  Ad, 1913, vn of 1913,
the Banl: &lall be 1uend vp in accordance with

the provesicis of Ul et »rith regard to the volun-

tary widing vp of @ conaig

Provided ilot. fuii the yrpossof this section, no
such special re soturticn slail be ceemed to have been
passcd vilcss at lenst one-tiird of the shareholders
holding at lcast ouc-icif of the paid-up capital of
the Banl: for the tivie being be present in person or
by proxy and uwu:joi ity ;¢ lby opun voting tn favour
of the said resoltwon and such rcsolution s thereafier
corifirmed by a wmajority of the sharekolders at a
subsequent specicl mecting held at an snterval of
nol less than two riniths or ;more than three months
from the datc of the mecting at which the resolution
was first passed.”

28. For regiation 72 in th said Schedule

Subststu:ion f wir re- the follmnng reyulah'on
gulation for rgvluti-v 62, ghall be substituted,
Sthedule 11, 1.0 XLF "2 - : .
1920, : T namely (—

“ 62. A shareho'der who has no regiztered address

Absene of rvegisiered in Britssh India and has
address. not supplied lo the Bank
an address for ike giving of notices to htm shall not
be entitled 1o any no ice. ro'withstanding anything
contatned tn this Act.”

29. Notwithstending eny amendment made in the
existing Contral Bcaid. which the Central B 1
shall be constituted, the Central Board existing
at the commencement of this Act shall, until it
las been re-established in accordance with the said
Act as amended by this Act, continne to transact
business and thall have all the powers of the
Central Boardundertbgaud.&ctuaomwndod.
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